Il THE CELITRAL ADMINIZTRATIVE TRIEIMIAL: JATPUR EEITCH: JAIPUR.
C.P.NO. 139/1904 Dake of order: 13.2.1997

Ranjeet Singh Z/2 late Shri Chandra Singh, Azsistant Superintendent, Maticnal
Sample Survey Organisation (Field Operations Division), Office of Assistant
Fejional Divector, Ajmer, PB,> 2 Tha-1l, Dhola Bhata, Housing Board Colony,
Ajmer.

: Petitioner
Versus

1. Shri 2Z.F. Zatyam (I.A.S.), Secretary, Miniztry of Flanniny, Department
of Statistice, Savdar Patel Fhawan, Farliament Streszt, Mew Delhi.

Z. Shri J.F. &ug93an, Senicr Fay & Accounts Officer, Govermment of India,
Ministry of Flanning, Department of Statistics, Sardar Patel Bhawan, New
Delhi. .

z. Shri Jagdish Singh, Divector, Wational Sample Survey Crganisaticn (Field

Operations Divisgion), C-BElock, I1Ivd Fleoor, Fushpa Phawan, Madan Giv Poad, New
Delhi-62.

4. Shri AF. 7:3i, The Joink Director (llorthern Sone), lational Sampls
Survey (rganisation (Field Jpevaktions  Division) [-29, Pukd  House,
Sukhash Mary, C-Gcheme, Jaipur.

5. Shri LD.Il. Fathalk, Fegicnal Assistant Dirvector, Iliaticnal CSample Survey
Crganieation  (Field Operations  Division)  Fajasthan West  Pegion,
Department <f 3takistics, Ministry of Planning, Sovernment < f India,
Zcjani Building, Agra Gate, Ajmer Regicon, Ajmer (Pajasthan).

: Respondanis

Mr. F.V.Calla, counzel for the petiticner
Mr. M. Rafig, oounsel for respondents

CORAM:

HOIT'BELE SHRI O.P.SHARMA, MEMEEF (ADMINISTRATIVE)
HOLI'ELE SHPI RATAIT FRFAI'ASH, MEMPEFR (JUDICIAL)

O-R-D ER
FER-HOW'ELE SHRI-C.F.ZHARMA, - MEMEEF - (ATMINIZTRATIVE)

rayad that the

‘ﬁ

In thiz contempt petition, the rpetitioner has
respondents shonld ke called upon t@'éxp1é}h' as to why they shoald not ke
punished for contempt of the court f#2¢ not complying with the diresticnzs of the
Trikunal contained:in the crder Jdated 19.1.1%9d passed in J.A. U:.576/92 filed

by the petitioner.

Z, Ey itz order dated 195.4.1%54, the Tritunal had quaszhed the ovder by

0,4



" is that the retitioner hasz

oo.2

vhich the applicani's p'aﬁer fgr withdrawal of the nctice of voluntary
retirement was rejected and hu] Adirected that the applicant chall be treated
az continuing in service from 2Z.5.19%90 chnwards and that he wonild ke entitlzd
tckenefits consemential to his csntinuance in'service. However, the applicant

vag not to claim senicrity cver any person » who had already bkeen promcted when

m

the applicant was -ut of service.

I During the arguments, tw> points have been raissd by the learned -ounszel

for the retitioner. Gné is that respondents have chargeé interest on the
amount  of retiral benefits paid to the petiticner consejuential te his
premature retirement cn the ground that he hald not depweited kack the amcunt
when he waz treatel az ~ontinuing in service. The second point raised by him

not been granted promoticon sukeequent ko his bein

f 1]

reinstatsl in service. The learned smnsel for the respondents dvew attenticn
te the additicnal affidavit Jaked Z1.2.1%57 filed Ly the responlents before
the Tribunal in which it has been pointed oat that the first DPC holl after
the reinstatement f the petitimner in service was on 12.10.1%94, but =ince
the petiticoner's name had nat been included in the geniorify list by that
date, it could not ke considered by the [BT for his promction. However, a
Review [FC was held =n 21.10.1%%% in reapact of\the OEC r2ld earliszr on
15,110,193, The petiticner's name was <onsidered by the =aid DPC kat he w

not found fit fnl promoticon. Az regards charge. of 1nteLebL @122 p.a. on the
amzunt of retiral benefits vetainad by the retitioner, they have justified it
Ly stating that this has been done in‘pursuance of the instructions isenad by
the'[epartment ard in view of the fact that this iz the rate of inkerest
aprlicabble to OFF depcsits. A copy of the Office Memocrandum Jdated 25.35.1994
rejarding charging of interest in the abve ciroumstances has keen annexed to

the =said additiconal affidavit.

4, We are of the view that in the ciromstances «f the case, no case of

contempt iz mads out. llctices issued are Ais acharge d. However, the petiticner

I



L3

shall ke at likerty to challenje the action of the responlents in rejard to

Iwth the matters by filing a fresh applicaticn, if he feels ajjrieved Ly the

1]

action of the respondsnt

5. The contempt petition is disposed of accordingly.

P
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(RATAN FRAFASH)
MEMRER (.J)




